
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. Ort-1869/90 Date of decision: 13,11,1992

Shri Aditya Kumar 3uyal Applicant

MSt sue

Tha Dirsctor General, Respondgnta
Doordarshan, Nbm Delhi
and Another

For the Applicant None

For the Hespondsnts Shri P1,L, Uarma, Adv/ocatg

CORAM:

The Hon'ble Mr.P.K. Kartha, Vice Chairman(J)
The Hon'ble Hr, B.N, Dhoundiyal, Admini strat i\/a'f'lember,

t

1, Whet har eport ar s of local papers may be allowed to
sae ths' judgement?

2, To b3 referred to the fvaporter or not? |vo

(Judgement of the Bench deliuerad by Hon'ble
Mr, P.Ka Kartha» VicB-Chairman)

Ue have gone through- the records of tha caas

carefully. The short point for consideration is uhether

t he applicant y uho has worked as a Casual Labourer in the

Office of the respondents for a period of three months

from 1, 1 2. 1989 to 28, 2. 1590, is entitled to continue in

serv/ice as a Casual Labourer, The serv/icss of tha

applicant uere terminated by verbal order after the

period of engagement v'or three months expired. According

f
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to the applicant, the respondents have adopted a

practice of replacing one sat of casual labourers by

another sat after the former had put in a period of

service of three months.

2, The respondents hai/e stated in their counter-

affidavit that the applicant himself has replaced a
\

batch of Gasual labourers engaged earlier than him.

3, After Considering the contentions of both sides,

ue are of the opinion that the applicant has only the

limited right of being considered for engagement as a

casual labourer, in case the respondents need the

sarv/ices of a casual labourer and in prsferenca to

persons uith lesser length of service and outsidBra,

Lie order and direct accordingly. The application is

disposed of on the above lines. There uill be no

order as to costs.
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(0,N. Dhoundiyal)
Administrative Member
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(P.K, Kartha)
Vic e-C hai rman(3ud 1,}


